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t{THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI K. RAGHU-
RAMAIAH) : (a) No, Sir.

(b) Does not arise.]
CALLING ATTENTION  TO A
MATTER OF URGENT PUBLIC

IMPORTANCE SITUATION ARISING OUT OF
DELAYED START IN SUGARCANE CRUSHING
FACTORIES AND THE IMMINENT THREAT TO
SUGARCANE GROWERS  AND  CONSEQUENT
UNEMPLOYMENT

SHRI A. G. KULKARNI (Maharashtra) :
Sir, I beg to call the attention of the Minister
of Food, Agriculture, Community
Development and Co-operation to the situation
arising out of the delayed start in sugarcane
crushing factories owing to the dispute over
remunerative prices of sugarcane and the
imminent threat to sugarcane growers and
consequent unemployment.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATON (SHRI ANNASA-HEB
SHINDE): Sir, the Central Government fixes
only the minimum price of sugarcane payable
by Sugar factories. For 1968-69, the same basic
minimum price was fixed as for 1967-68, viz.,
Rs. 7-37 per quintal linked to a recovery of 9-
4%. The actual sugarcane price paid by the
sugar factories is dependent on the prices paid
by producers oi gur and khandsari.

The date of commencement of crushing
operations is  decided by individual sugar
factories on the basis of  estimated cane
availability, the period of maturity of the cane
and incentives, if any. According to the
information received upto the 25th November,
1968, 65 factories, out of 205, have already
commenced crushing operations for the 1968-
69  season, as against 121 factories which
went into production last year upto the
corresponding date. In Maharashtra, Gujarat,
Andhra, Pradesh, Mysore, Madras,
Keraia and Pondicherry, the number of sugar
factories which have commenced crushing
operations is higher, viz. 60 as against
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49 which commenced crushing operations upto
the corresponding date last year.

Crushing operations have been somewhat
delayed in the Northern States mainly in U. P.
and Bihar. The sugar factories in West Uttar
Pradesh generally start crushing operations by
about the middle of November and those in
East Uttar Pradesh and North Bihar about a
fortnight later. Only 4 factories in West Uttar
Pradesh and one factory in East Uttar Pradesh
have so far gone into production, as against 52
factories which went into production upto the
corresponding date last year. No factory in
Bihar has so far gone into production.

The sugar factories in U. P., Bihar and other
Northern States have not commenced production
because no agreement has yet been reached
between the factories and the growers as to the
price to be paid for sugarcane this year. Last
year, due to shrinkage of area imder sugarcane
and drought conditions prevailing at the time of
sowing, the total supply of sugarcane had
declined. There was, therefore, intense
competition from gur and khandsari. The high
prices which were expected to prevail in the free
market and other concessions given by the
Government to the industry enabled them to pay
high prices for sugarcane. As a result of the
effect of partial decontrol, the area under
sugarcane has j increased and the total
production of j sugarcane is larger this year.
The excise j duty rebate which was granted last
year j will not be available to the industry this

year and levy quantity to be secured by the
Government has been raised by 10%. As a
result of these factors the industry is anticipating
a steep fall in the price of sugar in the free market
as compared to last year. Whatever may be the
position, the price paid to the grower should not
be less than the paying capacity of the factories
and the latter should not be determined on an
unduly low price expectation in the free market.

As mentioned above.the minimum price of
sugarcane fixed by the Government is a
notional price and it should be possible for the
factories to pay this year prices higher than the
minimum price.

It is understood that negotiations are
going on between the industry and the
sugarcane growers and some settlement may
emerge shortly to the satisfaction of both
parties.
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MR. CHAIRMAN : Kindly do not make
speeches—I am saying this to all the Members.

SHRI A. G. KULKARNI : Sir, I wiH
straightway put four questions and get replies.
There will be no padding to questions.

Sir, the position is very precarious and as has
already been admitted by the hon-Minister, the
factories are not going into production to that
extent as they did last year. The basic malady
seems to be that the prices offered to the
sugarcane growers are not attractive this year
because, as has been stated by the hon. Minister
himself, with the levy sugar having been
increased by 10 per cent and the excise rebate
having been withdrawn, there is no prospect of
the prices going up and the manufacturers
paying an adequate price to the cane growers. In
this connection, I may say that the Sen
Commission evolved a sugar policy of fixing
sugarcane prices. May I know from the
Government whether, while they have accepted
the Commission's Report, whether they have
adopted the principles like better and more
economic land use, a better pattern of
sugarcane production and the best way in which
it can be grown? And if they have accepted
them, to protect the consumers what steps are
they going to take strictly in view of the Sen
Commission formula? That is number one.
Secondly, the Government in their industrial
policy have given raw material like iron and
steel, cement and coal a fixed price which is the
all-India price and which is applied to all the
industries in the country. But why have the
Government made a discrimination in a very
important industry and in a delicate consumer
item like sugar by giving different prices for
different places in tlie country for sugar cane?
This gives no incentive to the conscientious and
efficient agriculturist because when he does not
get a remunerative price, he does not put in that
much effort and inputs as he will if he gets a
remunerative price. So will the Government
accept the principle of giving a uniform price of
sugarcane in  future?

Now, Sir, when the Planning Commission
and the Government of India have announced
from the house-tops that wherever raw materials
are available indigenously and wherever the
machinery for production is also available
indigenously, there will not be any difficulty in
issuing licen-mces, may I know what politics is
blocking
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the Government from issuing more licences for
the production of more sugar so that we can
not only export more but we can make sugar
available to the consumers in India at a
cheaper price? I would like to have the views
of the Government categorically on these three
points.

SHRI ANNASAHEB SHINDE 1 Sir, the
hon. Member has put a number of questions. In
regard to the first point raised by the hon.
Member about sugarcane price, I have already
mentioned that the minimum price which is
announced by the Government is a notional
price in the present context, because 30 per
cent, of sugar is allowed to be sold in the free
market by the sugar factories and, therefore, the
factories should be in a position to pay a higher
price than the minimum price fixed by the
Government.

About the broader issue of land use, I think
historically the sugar industry has developed in
the North and we cannot disregard the fact that
a large number of people, cane growers and
workers, are dependent on the well-being of the
sugar industry. So we have to see that the
interest of the sugar industry in the North is
also looked into. But at the same time, it has
been the approach of the Government that in
places where the land is more suitable for cane
development, we are trying to expand the
industry in that region.

Then about the sugarcane price, it is true
that the price structure is different in different
regions. But that has been done on the basis of
the Tariff Commission's recommendations and
the Sugar Enquiry Commission's
recommendations. The Tariff Commission first
looked into the matter in 1959 and then the
Sugar Enquiry Commission again went into
this. Now the conditions in the different parts
of the country are different and even the sugar
content is different in different regions. So, taking
into consideration the interests of the sugarcane
growers and the industry, the Tariff Com-
mission and the Sugar Enquiry Commission
recommended that the price structure in India
should be determined on the basis of five
zones; and that is why the prices of sugarcane
are determined on the basis of five zones, as
recommended by the expert bodies. At the same
time, we are also attending to the other factor,
that is, the price of sugarcane is also linked to
the recovery percentage so that in areas where
the sugar percentage is higher, the growers
there get a higher price.



1393 Calling Attention to

[Shri Annasaheb Shinde]

Then, about more licences, Sir, I think at the
moment we have licensed about 44 lakhs tons of
capacity and the problem of how much capacity
should be licensed during the Fourth Plan is
under the consideration of the Government. But
at the moment, installed capacity is not the
bottleneck which is coming in the way of in-
creasing the production. In fact we have now 35
lakhs tons installed capacity in the country but,
during the last year we produced only 22-5 lakh
tons because of nonavailability of cane. The
present cane supplies are not adequate to
sustain the present installed capacity.

SHR1 M. M. DHARI A (Maharashtra) : Mr.
Chairman,it is indeed strange that the
Government should not give up the haphazard
polices which are being pursued in spite of the
various efforts of the Members of Par liament,
in spite of the fact that commissions like the Sen
Commission were appointed and even though|
they have given their recommendations. May I
know from the honourable Minister whether
these experts have not suggested that in India for|
better output we should decide the crop pattern?
From that point of view, is it not true that U.P.
and Bihar are perhaps the best producers today,
not in the case of sugar cane, but in the case of
the other foodgrains ? Sir, the point is, if proper|
remunerative prices should be given to the]
farmers, whether they produce sugarcane or|
whether they produce wheat, they produce
wheat, they should get the same remunerative]
prices. If that price structure is created in the
country, then, there won't be this problem.
Secondly, I would like to know from the
Government if it is not a fact that the present
prices being given for the sugarcane are not
remunerative, that the cost structure has gone|
high and that because proper prices are not being
paid sugarcane which is required for the sugar|
factories is not available. May I know from the
Government what they are going to do in the]
matter? Thirdly, Sir, may I know whether the dis-
parity in the price of sugar is there all over the|
country? What is the percentage of the disparity?
Why should not the Government take som
decision in connection with the disparity m th
sugar prices? Fourthly, Sir, when there ar
enough potentials for export of sugar in thi
country, we can now 1 indigenously manufactur
the machinery j required for the sugar factories
Why should not the Government go whole- I

[RAJYA SABHA]
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heartedly in granting more and more licences?
Is it not a fact that in the meantime a decision
was taken that if the farmers found their own
share capital and if they would not require any
loan from the Government, then they would be
allowed to set up their own factories? When
that decision was taken by the Government,,
why was that decision reversed and why is the
Government itself now putting checks in the
process of having better production of sugar in
this country ? Fifthly, Sir, may I know whether
the Government has any plans of its own to see
that we decontrol sugar in the country
gradually and at the same time we protect the
interests of the consumers and that we are also
able to export sugar to foreign countries? What
are the specific plans and programmes of the
Government? By this hotch-potch arrangement
here and there, we shall not be solving the
problem of the sugar required for the country
and within two or three years' time we shall be
facing the same crisis which we faced three
years ago. In this context I would like to have
an explanation from the Government.

SHRI ANNASAHEB SHINDE i Sir. again
the hon. Member has put a number of
questions. He has raised a wide issue of land
use and crop pattern in this country. I think it is
a much broader issue and I do not think it shall
be possible for me to explain the enitre
approach of the Government. But broadly I
may state, as I have already mentioned, that
historically the sugar industry developed in the
North. Thousands of workers are dependent on
the existing sugar industry in the North. There
are about 120 sugar mills in the Northern belt.
Moreover, what is coming in the way of cane
development in the North is the inadequate
facility of irrigation. In fact in the North there is
no irrigation facility for sugarcane both in U. P.
and Bihar which are the important sugarcane
growing States. We have been drawing the
attention of the State Governments that they
should give the highest priority to the
programme of development of irrigation
facilities for sugarcane so that it would be
possible to have the higher productivity of cane
in the North, so that the required raw material
would be adequately available to the sugar
industry and the sugar industry would have
also stability.

As regards the remunerative prices of sugar,
the entire approach of the Government is that in
the interests of the farmers, they have to be
protected. Even last year,, the policy of partial
decontrol was adopted..
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Having that purpose in view the additional
gains to be earned by the sugar factories from
the sale of sugar should be passed on to the
cane-grower. Naturally, all over the country,
cane-growers have got a very high price last
year as a result of the Government's policy.

SHRI M. M. DHARIA i What about this
year?

SHRI ANNASAHEB SHINDE i This year
also 30 percent of sugar is allowed to be sold in
the free market and the very scheme has been
evolved and adopted so that the main
advantage should be passed on to the cane-
growers. I have no doubt in my mind that as a
result of this policy, farmers in India also would
get remunerative and reasonable prices.

Then, Sir, about cane development, I 1 ave
already referred to that.

About more licences, it is true that we had
taken a decision that if the farmers were in a
position to raise their own finances we wanted
to encourage setting up of some factories. . .

SHRI A. G. KULKARNIi Youare
diplomatically evading the reply.

SHRI ANNASAHEB SHINDE 1 But, Sir, in
this country there is again the problem of
regional development. We have to see that sugar
industry is developed in a dispersed manner . .

(Interruptions) SHRI A.

G.KULKARNI I Sir, .

(Interruptions)

MR. CHAIRMAN) You should not come
again into the picture.

SHRI ANNASAHEB SHINDEi Will the
honourable Member allow me to continue
uninterrupted?

(Interruptions)

What I was submitting was that I already
expalined the position. The licensing capacity
was limited. But even that is being examined
and we feel during the Fourth Five Year Plan
due consideration would be given to the cases
pending from different States including the
State from which the honourable =~ Member
comes.

[26NOV. 196a]
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SHRI N. SRI RAMA REDDY (Madras) 1
Sir, the question was with regard to the prices
to be paid for the cane at the farmers' level. That
is the crisis. That is the real position. The hon.
Minister has admitted that in U. P. and Bihar
the cane factories have not yet started crushing
cane. That is the real crisis. So, I would like to
know whether the Government would like the
factories and the farmers to settle the matter
between themselves or whether the Government
will effectively intervene to see that this crisis is
not there. That is the main point. For that the
honourable Minister has not given any reply.
Now, if the price is notional and if you want
the farmers and the factories to settle, the crisis
will get more intensified instead of getting
resolved. I would like to know from the
honourable Minister whether it is not a fact that
on account of not getting cane from the present
standing crop, the question of raising a second
crop—the winter crop—like wheat, etc. is not
going to affect our agricultural development.
That is number two. Number three is,
supposing 70 per cent of sugar has been taken
away by the Government as a levy, 30 per cent
is left over to them—of course, the sugar price,
as I know, is 1*55 per Kg., Rs. 155 per
quintal—what price is normally expected to be
paid for the other 30 per cent? At what price
should the factory people sell the sugar so as to
make sufficient profits for themselves and also
what price should be paid to the farmer at that
level of price for the levied sugar? This is what
should be made clear by the hon. Minister so
that the people, both the factory-owners as well
as the farmers, can follow the advice of the
honourable Minister. That is the main purpose
for which I have put these questions. I would
like the honourable Minister to enlighten me on
these points.

SHRI ANNASAHEB SHINDE i Sir, as I
was submitting, last year the Government did
not come in the wr.y of cane-growers getting a
higher p 'ice. The minimum price fixed by the
Government last year was Rs. 7-37 per quintal
linked to a recovery of 9"4 per cent. This year
also since the sugar factories are allowed to sell
30 per cent, of sugar in the open market, that
should not come in the way of sugarcane-
growers getting a higher price. But the cane
prices are determined on the basis of
competition from jaggery and khandsari
manufacturers. As I was "mentioning, the
factories should be in a position to pay a
reasonable price which should be in
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[Shri Annasaheb Shinde] .

a position to satisfy the cane-growers.
{Interruption) In different areas the sugarcane
prices are bound to differ; it is very difficult for
me to give any specific figure because it will
depend on competition fromjaggery and
khandsari.

About the second point raised by the hon.
Member, I do not think this arises out of the
CaUing Attention Motion, though I can say
something about it.

SHRI SANDA NARAYANAPPA (Andhra
Pradesh) : May I know, Sir, whether. . .

MR. CHAIRMAN) The thing is thisi We
had decided yesterday in the Business Advisory

Committee that the House would close its
discussions at I o'clock and start again at 2
o'clock. I want to make it clear that from
tomorrow that rule will apply. Today it so
happened that two important items were gorng
on and I thought of finishing them,if possible.
Therefore I shall give more time and see that
every Party is represented in the discussion.
Hereafter if one Party gives 6 names, I shall call
2 Members to ask for clarifications and then I
will give chance to others.

[RAJYA SABHA]
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SHRI A. P. JAIN (Uttar Pradesh) | Sir this
is a very important question. 1 think the
procedure you are following is correct, namely,
you are giving opportunity to the persons who
have given notice of it. I think we should sit
longer today, after 1 o'clock, because other
Members should be given some opportunity. |
also feel very strongly about it, Sir.

SHRI SANDA NARAYANAPPA i Sir, 1
want to know whether the hon. Minister has
received any information from Andhra
Pradesh as to how many sugar factories have
started functioning and how many have not yet
started functioning. The Andhra Pradesh
Government has fixed the price of Rs. 100 per
quintal of sugarcane to be supplied; the factory
owners, some of them, have not yet started
crushing sugarcane and they are playing
delaying tactics and the ryots are not getting
remunerative prices; they are trying in another
way to bring down the prices of sugarcane. So
the ryots are hard hit there. That is why the
Government of India can give some direction
to the Government of Andhra Pradesh to take
immediate steps to see that crushing operations
are started and the ryots are given remunerative
prices as fixed by the Government.

SHRI ANNASAHEB SHINDE i Sir, I have
broadly mentioned the position how many
factories have started functioning. About
Andhra Pradesh in particular I will require
notice. But broadly speaking, most of the co-
operative sugar factories in Andhra Pradesh
will go into production shortly on the advice of
the State Government. The State Government
has
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Rcommended a particular price and if my
information is correct, they have recommended
that Rs. 10 a quintal should be the price which
should be paid by the factories. I hope the
dispute in the case of other factories would
also be settled soon and most of the factories in
Andhra Pradesh would start functioning in the
near future.

st "o gao aat (fgwraw wiwr)
A wradfig Wt A & 7w g wwA
gz @t fafme umw @ fesw
TE AT FA F WY TR GE
Wed AFam § Ad @ | wifs 3
& = 9T & fREl #1 aweT Ee FA
g %W £ 9 3E dew a9 =
g 77 & @ foed @ ge o ¥
15 ¥ ferEe as g &7 @er 99
fe st @1 s ww dur faeEmn
ar fafees wrew & aor w3 9g wfee
FEmm f& o9 S A T o FY
X oF @ 7 99 faww 4l oarew Faw
w7 |

WE AAET § qZ AWAT  AZAT
ifs ot gfearded T w9 E
a9 Al et e fEar ar fa fafe-
a9 SIET W d &9 39 w7 97 e
gl =rfer | 99 av nadEe § A fanw
fami !

SHRI ANNASAHEB SHINDE : Sir, the
hon. Members should understand the
implications of what they say, because to raise
the minimum price of cane means raising the
price of sugar for the consumer and the prices
of controlled sugar will have to be raised. In
our country there is already a very high level of
prices prevailing and we'have got to realise the
implications of any decision that we take. The
minimum prices eariler were about Rs. 56 or
Rs. 57 or Rs* 60 per ton. Now the price level
has gone up to Rs. 73 to Rs. 84 per ton. This
means a very substantial increase in prices has
been given. In fixing the minimum prices the
interests of the farmers have been taken into
considera-on by the Government. May I also
submit,
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Sir, that we consulted the Chief Ministers in
regard to the formulation of our po'icy for the
current year and most of the Chiet Ministers
recommended to us that tne present policy of
partial decontrol should continue? It was also
suggested that /u per cent, should be made
available tor controlled distribution in the
interests oi the consumers.

1P.M.

A e < Awy, § qET S
7z A AEW fE AT A e A1
A 72§ AN AqwE q@Er F I
ﬂé‘t%ﬁﬁ-‘-ﬁﬁ?nﬁ%mﬁwm
F1 TR FAA FA A W LA B
fr wear & Afgadi &1 TR
gug a9 97 A faw wfesi 0
¥ @ T amr = faam & Wl
ANad 21 oW qAE | AT TEH
e &1 ifes AEA T AF AR
e & dafgn foedl w0E § AR A
&, vy fagm wawey @ g fe § @@
aq A, § FTH AT TAT | OF II(EIN
§ 37| HM AT I F AN §
TF £, AE FA AT | e o
gmz A g amm WA mE 4E E
A 381 fl 57 T@TE | 1946-47
1947-48,1948—49, 194950, 1950-
51 % 2 %o ®A AT AL AE 34 %o
w7 A 4| 7T drEr wF & (T
#q A9 & A 7 TET AT 34 Fo
g A &7 32 w7 A Aar) W
W WAL | ATE 30 T HA A &l
TE #1T 1 ®e 12 AT |F wET F A |
fe amy 521 A% 28 %o AT WA &
TF AT 1 ®o 10 A |A AT &1 W4T |
AT AT FAdr wel @ #7Hd aE
gar g fr owrf afem sz s
qTRAT T |

st Qo dto wa : faage wwdw T
g
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oft vwATme : feT 1952 T HAE
T AT | F Fwean g fw a9 aw o AT
qré #ew arfen S fawe s o
¥z 98T A 1 F Fga T g gl
St wEE g owma fFA sl ow
T zor Al fFng dtag il
FOT 3 T I wwg NEF T =S
gawfeat & Awe ww F fo e
fez afad 1952 & wren fasrs mam)
1952 @ A FrIge I AT
T & FWT FIAE 1 Bo 4 AT WA, (BT
1% 59 &1 1 % 799 A9 &1

[RAJYA SABHA]
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FYH AT 7 I 68 FULT HIT 60 MG
%o | (Intervuption) we fgama arar

T AT 122 Fo A HA) 9ET I

MR. CHAIRMAN : Kindly hear me.
You put questions for clarification over
the statement laid. You need not waste
your time.

ot vwETEY : F ag STAAT JieAr
ifF 9@ 122 %o ww I &1 HwT 9T
= 2 ar fFma & oA flwm 39
feqma & &7 & 7 8 To 7R #41 A4l g4
Arfed | & &TH W 9§ w7 q9w A4l
Fam i 8% qF FACH @15 79 T
FIT T HOTE |

A, AT 93w HIT fFgr & am

N 9T wrf ¥ adigr, AfFw 9 | SONEHT F MA@ A F omAT 910 F@
97 &I 41 | &nr fre #fac 1967 | weEET ¥z wwE femy @1 feo@w
T FAT ATAT AT 1967 F AMA F | & A 18 To fAAEam T% FT I 1 Iq
am 40 B qQ A @z A eo | @ 3 FwAT Ay fRal #EFA AT G
B #E 9T ®EW @I gER fagr | 2 1 aror gwre fgara & 20 we fawew
fer &1 za% B feamw w2 o wam- | @ &0 & @@ 9688 S T EEEE
aferdi TR 1 o fAm TR AT & 30 | gwrr fear@ @ WIAWT @A g0 AA
W FA NG TR 7 @rd osle | # AW A9 FTA A @ g AT @7

70 %I §E 9T FIM T@TE | [I
|

SHRI B. T. KEMPARAJ (Mysore):
I rise on a point of order. The Member is
delivering a speech instead of putling
questions, He 1s wasting the time of the !
House. This is not an election speech.

st v o AfiwA, e ZaAr |
Fz Afd 5 o vo ofte gawli #ix
AigA =i St zawr Fm |

(Interruptions)

T AF 43 4% A 7z fgema A
g ¥ mvEw ag fema s fr
98F TIT 40 ® I aF 9T 4 KT
WE 20 A oz ga AAr 2T gEdr)
40 % #9 faA 2 %o fFar ST 5 wo
fet @red 60 &) wd A 1 34 fgma

|

ol arto dlo Gaw  (fapr) © arE
fanrm & 56 %o ®A AT 1T 56 %A
A AT AT §

| TARLET : 489 § 122 o A
G I

w) HTTe Flo @ATA ¢ 122 Ho 17 &1
W EATE

= TwATeEW ¢ 40 B a4 AR 9T
gz 4@ AT 60 N T T FGIA 4T AT
e feama & vt & AeT T 122 T
HT AT RIE |

SHRI ANNASAHEB SHINDE : Sir, at the
outset, with due respect to the hon. Member, I
have to say that I am very sorry that he has
tried to bring in politics and imputed motives
to some political parties, which are not factual.
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| WA ; AifEEg A oaE qd)
¢, ag araegfeafa g

SHRI ANNASAHEB SHINDE : The
Member has raised the basic issue whether the
Government's policy is only in the interests of
the factory owners. Not only I deny this and
repudiate this statement of the Member but I
wish to submit that our approach in this has
been that the cane-growers' interest sholud
receive priority attention from the Government.
From that angle we are formulating our policy.
The Member also raised some doubts about the
price structure of sugar. He even quoted some
figures and said that Rs. 5 per kilo was the
price and on that basis he has made his
calculations.

i TRTIAW ;WA TR 7
fodt ot feedlt & ®ON 2

SHRI ANNASAHEB SHINDE : At Rs. 5
per kilo sugar was available for a fort-night or
month but by and large the open market prices
have been between Rs. 3-50 and Rs. 4
throughout the year.

)t TAFILAA : AT JIT FT OAF
fgara =z o

SHRI ANNASAHEB SHINDE i It is not
factually correct to make statements based on
the calculation of Rs. 5 per kilo of sugar being
sold by the factories. Broadly the cost structure
of sugar is like this. If we take the price of
sugar at I0O per cent, 52'3 per cent, is the cost
of cane, 22-1 per cent, is for Excise Duty and
Cane Cess, the manufacturing expense
including 12 per cent, return on capital
constitutes 25 ¢ 6 per cent. So this is broadly
the cost structure. The prices of controlled
sugar are not announced by the Government
arbitrarily but they are based on well-evolved
cost structures by the Sugar Enquiry
Commission. As [ have already made a
reference, the determination of the price of
sugar was referred to the Tariff Commission
on previous occasions and even now the Tariff
Commission is examining the price structure
of sugar. I may add that the present crisis is
only temporary and in the near future it should
be possible for the North Indian sugar factories
to go into production.
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1968] 1404

a matter of urgent
public importance

MR. CHAIRMAN : The Members who
have given notice about this are exhausted. 1
would allow Members to put each one
question and the Minister will reply at the end.
Mr. Jain.

SHRI A. P. JAIN : I am rather in a fix
because the question is a very complicated
one. Many issues are involved and if | make an
introduction like Shri Rajna-rain, it will take a
lot of time and I do not want to do it.
However, I must say in all sincerity that the
sugar policy of the Government of India for
the last 3 or 4 years has been absolutely
chaotic. The farmer has his own budget and it
has been disturbed. I am one of the sugarcane
growers and I am practically on the brink of
ruin. I do not know what is going to happen to
my sugarcane.

[THE VICE-CHAIRMAN (SHRI M. P. BHAR-
GAVA) in the Chair]

Sir, I was saying that I am almost on the
point of ruin. 1 do not know what is going to
happen to my sugarcane.

The hon. Minister has referred to the price
fixed by the Government as the nominal price.
Government was not realistic and nothing has
been done to fix a higher price so far.

Now this is a complicated question which
cannot be discussed here" In fact, all the
trouble has been created by the Government
policy. There are three types of units using
sugarcane. One is the ordinary char-khi. The
other is the power crusher. And the third are
the sugar mills. The Cliarkis are there but they
consume very little of sugarcane. The crushers
have not been allowed to operate under the
Government Order. And the mills are not
operating. So we do not really know what to
do with our sugarcane. Now I do not want to
go into all the details; it is impossible for me to
go into all the details, but may I enquire from
the hon. Minister to answer this question here
and now, whether the Minister for Food and
Agriculture is prepared to call a meeting of
persons interested in the sugarcane and the
persons who know something about the sugar
industry. My area has about 25 per cent of the
sugar industry in India that is situated in
western U. P., and I know something about it.
Now this complicated question can be
discussed only in a small meeting where we
can have a free say for a fairly long time.
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[Shri A. P. Jain]

Is he prepared to call a meeting of the persons
representing different interests particuarly the
sugarcane-growers, today or tomorrow and
take a decision to revise (his policy?

SHRI AKBAR ALI KHAN
Pradesh): A constructive suggestion.

SHRI D. THENGARI (Uttar Pradesh) :
Revision of the policy may take some time but
in the meanwhile, as the situation stands today.

(Andhra

SHRI A. P. JAIN : Let my question be
answered now, Sir.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) i No, it will be a consolidated
reply to all the questions put together one after
another. This is the advice of the Chairman.

SHRI A. P. JAINI It is up to you and I bow
to the Chair. But there are so many questions .

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) But the Chairman has already
announced like that and the Minister is taking
notes of the questions.Mr. Thengari

SHRI D. THENGARI : As the situation
stands today, the hon. Minister is aware that
this year.

SHRI A. P. JAINi The hon. Minister has no
objection to answer my question now, Sir.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : Now I have called the other
hon. Member.

SHRI A. P. JAIN : What I beg to submit is
that if he answers my question, many questions
may not be put after that.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : Well, I have only four names.
Let those four questions be put. Mr. Thengari.

SHRI D. THENGARI : As the situation
stands today in U. P. and Bihar, the sugar mills
will be running for a lesser period this year, and
the problem of the sugar mill workers is going
to become very acute because, as the hon.
Minister is aware, they get only a retaining
allowance which is only a nominal wage. So
their total pay packet this year is going to be
less. They

[RAJYA SABHA]
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have no other alternative employmentl. So
what measures Government proposes to adopt
in order to give relief to these sugar mill
workers who will get lesser pay packets during
this year.

| WMo dio WA : AEE T LACHA
#1 15 w0 fEea  as am fan
AT AT | IH AT HETX 70 9YEE
A & 30 9zaz @re faan s |
AEe T AWl 22 ;I oaAT 4
IH FEA A AT 13 6 I A AT
Mg Ay | FT AT 30 A 2 FATXEN

#r zefrz &0 3E 70 T A T
gdar 21 @| A Adft ATE O TEE
T &) THT Z1AT H 30 UNHE ST
faer amET ¥ =0 A @i SEEr
72 7 & fF ww gAw awEA
g faar &1 g/ AW & 3Aq A
AW | T TRE T 13 |rE 2 faan
A1 =W are M7 13 A =T AHT AT

Ft 91z a1 H auAar ZfF 10 w13
FiET fFarAl F1 % 997 | )T 39 0%
AT A #7 wWr g 7

SHR1 BANKA BEHARY DAS (Orissa) : [
agree with Mr. Jain that the Government has no
policy as far as sugar is concerned, particularly
because, last year, in order to appease these
industrialists they adopted this course of partial
decontrol. And here, from the cost structure,
the Minister has shown that the share of the
Government and the industrialists is more than
35 per'cent.that means whatever the consumer is
paying, out of that controlled price which the
consumer is paying, both these parties are
sharing more than one-third. May I know from
the Minister if it is not a fact that last year,
when there was a deficit in sugar, they adopted
the policy of partial decontrol? And now, when
the Government agrees that there is more of
production and the country is self-sufficient this
year and can even have some exports, they are
still continuing with the same partial decontrol
of sugar. I can understand this; either you have
complete decontrol of sugar and give some
advantage to other parties to have some
intiative, or clamp thecontrol completely so
that at least the interests of
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the consumers and the growers will be|
safeguarded. But the present partial decontrol is
no policy. I know tne position and so I say the
Minister made a wrong statement here. In the
urban areas the consumers have been paying Rs.
4 or Rs. 3 » 50 on the average for the sugar
produced in the last sugar season, but in the rural
areas, eveywhere we have been paying five
rupees and six rupees and sometimes even|
seven rupees because, after all, your control
measure workes in Bhubaneshwar or Cuttack,
or here in Delhi; it does not work in the rural
areas. So it is an absolutely false statement. And
most of the decontrolled sugar went to the black
market and the result was that the consumer had
to pay a much higher price. Of course the agri-
culturist derived some advantage because of this
partial decontrol. So may I know from the hon.
Minister, Sir, in view of these facts, whether he
is going to consider the entire cost structure,
give some relief to the consumers in the shape
of tax reductions and give some advantage to
the growers even by raising the controlled
price but bringing the entire  sugar under the
control system.

[ 26 NOV. 1968]

Secondly, I want to know this from the
Minister. For a pretty long time now he must
be having with him the representations made by
the sugar mills in Orissa particularly the co-
operative sugar factory, in Orissa. The Orissa
Government has approached the Government
of India so many times and said that the price
paid to the co-operative sugar factory at Aska
in Orissa is much lower in comparison with
Andhra, Bihar and U. P. As a result, not only
they are not able to pay a fair price to the
growers, but the co-operative factory is itself
running at a loss. May I know from the Minister
if he will give an assurance that the price of
Orissa sugar will be at least equal to the price
given to Bihar, Andhra and U. P. so that the
agriculturists can get a fair price, and the co-
operative sugar factory can have a fair
dividend.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA)i I was given certain names. That
list is exhausted. Now the Minister.

SHRI ANNASAHEB SHINDE: Sir, Mr.
Jain, I consider him to be a very responsible
Member and a very knowledgeable Member.
But he has made a statement that "as a cane-
grower lam on the verge of ruin." I am really
surprised by this statement. May I say that [ am
also a cane-grower?
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SHRI A. P. JAIN i You are a cane grower in
Mabharashtra; I am a cane-grower in U. P.
And that makes all the difference.

SHRI ANNASAHEB SHINDE i But may I
tell you—and even the hon. Member will
agree—that the cane-growers of western U.P.
got such a cane price last year as never in the
history of cane and the sugar industry the
Indian farmers had received. (Interruptions). It
was up Rs. 16 a quintal and Rs. 17 a quintal in
some parts of U. P.

THE VICE-CHAIRMAN (SHRI- M.P.
BHARGAVA) i What is your stand? Because
he got a good price last year, this year he can
get any price?

SHRI ANNASAHEB SHINDE i lam not
mentioning that.

SHRI A. P. JAIN .: I am talking about the
sugarcane this year because they are not
allowing the khandsari units to work; they are
allowing only the charkhi to work. And the
sugar mills are not working. Therefore, my
sugarcane is standing in the field.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Vice-Chairman, I want to bring
to your notice that the problem now is exactly
what you have indicated. Last year, because the
farmer in U.P. got some good price, the
Government of India has made a deliberate
attempt to see that the farmers are put to
hardship, because khandsari was not allowed to
be exported out of the State in spite of the
repeated requests from the khandsari
manufacturers and the Government of U. P.
Again, the crushers are not allowed to function
up to December. And these policies of the
Government of India do not at all frighten the
sugar industialists who are out to ruin the sugar
industry in the western part or in the whole of
the State of U. P., because they do not
modernise their factories and they only want to
squeeze the canegrowers, and the Government
of India is just helping these industrialists.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA)! The Minister is in possession
of the floor and he shall complete his answer.

SHRI M. M. DHARIA : Sir, he should
assure the sugarcane growers in U. P. and
Bihar that they will get remunerative prices
and the Government will intervene to see that
they get it.
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SHRI ANNASAHEB SHINDE i At the
outset may 1 corroborate the sentiments
expressed by Mr. Dharia ? The entire approach
of the Government towards the canegrowers in
U. P' and Bihar and in fact in other places also
is that they should get really remunerative and
reasonable prices. This has been our approach
and the policy which we have formulated is
with that intention.

SHRI A. G. KULKARNI I What is the use
of making pious policy statements that they
will get this, that they will get that?.

THE VICE-CHAIRMAN (SHRI
BHARGAVA)i Please, let him continue.

M.P.

SHRI ANNASAHEB SHINDE) It is not a
pious statement.

SHRI A.P. JAINi We are told about the
notional price but we are not told about the
actual price.

nterruptions
17

THE VICE-CHAIRMAN (SHRI M.P-
BHARGAVA)i May I request hon. Members to
behave with grace? Members have all put their
questions and this sort of running interruptions
will not permit the Minister to complete his
reply. Let us hear the complete reply of the
Minister.

SHRI M. M. DHARIA i It is because of the
gracious policy of the Government.

SHRI ANNASAHEB SHINDE i Sir, the
hon. Member has made a suggestion to
convene a meeting of the representatives of the
canegrowers. Now, as | was explaining, we had
recently a Chief Ministers Conference where
we consulted all the State Governments and
the policy which has been formulated and
which has been announced by the Government
is based on the general consensus that emerged
in the Chief Ministers' Conference. Apart from
that we are constantly in touch with the hon.
Members of Parliament here. The hon. Shri
Jagjivan Ram or myself will have no objection if
any hon. Member wants 0 discuss this
problem with us.

Then, Sir, Shri Thengari raised a point and
asked if the workers' interests are not likely to
be affected because of the shorter duration. As 1
have already mentioned while replying to the
call attention notice, the normal pattern of
starting of the sugar

[RATYA SABHA]
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factories in northern India is that some
factories go into production in the first part of
November and some in the latter part. There has
been some delay in Western U. P. and other
parts but in Bihar and Eastern U. P. usually the
factories start production only in late November
or early December. The overall duration is not
likely to be affected; if the cane availability is
there the factories instead of closing early might
run for a little more time in the month of
March or April. So the general duration is not
likely to be affected because of the late starting
of the factories. That is my general
impression at this stage.

SHRI CHANDRA SHEKHAR : The

cane is suffering from certain diseases and pests
and they are drying up while the growers are
not allowed to give their cane to the crushers
and the crushers are not allowed to function in
the Western U. P. in spite of the natural
calamity and the Government of India knows
1t.

SHRI ANNASAHEB SHINDE i Shri
Khaitan asked what would be the price of sugar
when 30 per cent of the sugar is to be sold in the
free market. Now the hon. Member is unduly
taking a very depressed view of the situation.
He thought that the price of sugar in the free
market would be depressed. I do not subscribe
to that view because OUT population is so vast
that even if 18,19 or 20 lakh tons are made
available to the consumers through controlled
distribution there will st ill be demand for sugar in
the open market and the price of sugar is likely
to remain at a reasonable level and the factories
will be able to pay a good price to the
canegrowers.

Mr. Banka Behary Das raised a number of
issues. While complaining that our policy is in
the interests of the factory owners he made a
statement that the sugar factory in Orissa was
not getting adequate price for sugar. It is a
very interesting statement.

SHRI BANKA BEHARY DAS : No; I
referred to the price differential between
Andhra, Oriss and Bihar, and not. .

SHRI ANNASAHEB SHINDEi Mr. Das,
may I tell you for your information that the
prices for instance in Maharashtra, Gujarat and
a number of other States are much lower than
the sugar price in Orissa? [ am only
mentioning this because my hon. friend said
that the policy
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formulated by the Government of India was
only to protect the factory owners. That is not
correct and I stoutly refute that sort of
statement.

I also wish to tell hon. Members that we are
not going to take complete control of sugar.
This has been made amply clear on previous
occasions also and I wish to reiterate the same
view now.

Then, Sir, Shri Chandra Shekhar raised an
issue and asked 'Why not allow export of
khandsari from U.P.' May I say that we do not
come into the picture at all? It is really the
State Government which can take this
decision. As for setting up of crushers etc.,
these are reserved zones and the normal pattern
that has been accepted even when popular
Ministries were there is that in these reserved
zones crushers will not be allowed to operate
up to a particular date. This is not a new policy
which has been adopted by the Government of
India; this is a policy which has been followed
for number of years. As far as the non-reserved
zones are concerned, there is no restriction
whatsoever for setting up crushers stc. for the
manufacture of khandsari or jaggery.
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ANNUAL ACCOUNTS (1966-67) OF THE ALL
INDIA INSTITUTE OF MEDICAL SCIENCE,
NEW DELHI AND RELATED PAPER

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-

LOPMENT (SHRI B. S. MURTHY)i Sir, on
behalf of Shri Satya Narayan Sinha I beg to
lay on the Table, under subsection (4) of
section 18 of the All India Institute of Medical
Science Act, 1956, a copy of the Annual
Accounts of the All India Institute of Medical
Science, New Delhi, for the year 1966-67,
together with the Audit Report thereon.
[Placed in Library. See No. LT. 2283/68].

THE U. P. SALES TAX (AMENDMENT)

RULES, 1968.
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JAGANNATH PAHADIA) : Sir, I beg to lay
on the Table a copy of Notification No. ST-
3601/X-902(8)-65, dated the 5th August, 1968
(in English and Hindi), under sub-section (3)
of section 3A of the U. P. Sales Tax Act,
1948,
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publishing the U.P. Sales Tax (Amendment)
Rules, 1968, together with a statement giving
reasons for delay in laying of notification.
[Placed in Library. See No. LT. 2288/68].

THE DELHI ADMINISTRATION NOTIFICATION

SHRI JAGANNATH PAHADIA : Sir I also
beg to lay on the Table a copy of the Delhi
Administration Notification No. F4(125)/68-
Fin. (G), dated the 7th November, 1968 (in
English), under sub-section (4) of section 26
of the Bengal Finance (Sales Tax) Act, 1941.
[Placed in Library. See No. LT-2287/68]

NOTIFICATIONS UNDER
1962

SHRI JAGANNATH PAHADIA : Sir, I
also beg to lay on the Table a copy each of the
following Notifications (in English) of the
Ministry of Finance (Department of Revenue
and Insurance), under section 159 of the
Customs Act, 19621—

(i) Notification S. O. No. 3834, dated
the 2nd November, 1968.

(ii) Notification G. S. R. No. 1964, dated
the 9th November, 1968.

[Placed in Library.
2286/68 for (1) & (ii)]

THE CUSTOMS ACT,

See No. LT-

I. THE CUSTOMS AND CENTRAL EXCISE
DuUTIES EXPORT DRAWBACK (GENERAL)
HUNDRED AND TWENTY FIRST
AMENDMENT RULES, 1968

II.THE CusTOMS AND CENTRAL EXCISE
DuTIES EXPORT DRAWBACK (GENE-PAL)
HUNDRED AND TWENTY-SECOND
AMENDMENT, RULES 1968

SHRI JAGANNATH PAHADIA i Sir, I
also beg to lay on the Table a copy each of the
following Notifications (in English) of the
Ministry of Finance (Department of Revenue
and Insurance), under section 159 of the
Customs Act, 1962, and section 38 of Central
Excises and Salt Act, 19441—

(i) Notification G. S. R. No. 1963, dated
the 9th November, 1968, publishing tbe
Customs and Centra) Excise Duties Export
Drawback (General) Hundred and Twenty-
first Amendment Rules, 1968.



